a&g?avmwa

IMCTDWS] _
House, while he was discharging his
dummmmmmmumu

of his constituents, made an appeal to
the State Government,,

MR. SPEAKER: 1 am looking into
it. It is under my active considera-
tion.

Shri Ghani Khan Choudburi.

SHRI JYOTIRMOY BOSU: Rule
380 says;

“IJ¢ the Speaker is of opinion that
words have been .used in debate
which are defamatory or indecent
or unparliamentary or undignified,
he may, in his discretion, order that
such words be expunged from the
proceedings of the House.”

Mr. A. P. Sharma’s utterances at
least—you must consider whether
they should be on record.

MR. SPEAKER: I will take what-
ever action is necessary.

PROF. P. J. KURIEN:
nublicly apologise.

e

. He must

12.08 hrs.

PAPERS LAID ON THE TABLE

Coar Mixes PF (Fourts Awmopr.)
ScreMe, 1980, ANDERA PRADESH AND
BasastHAN, Coar Mmes (Tamp
AMDTS.) SCREMES, 1980 AND REVIEW
“AND ANNUAL REPORT OF RURAL ELEC-
TFRIFICATION CORPORATION Lip., New
Deim FOR' 1879-80.

- THE MINISTER OF ENERGY
(SHRT A. B. A. GHANI KHAN
CHAUDHURI) 1 beg to lay on the
Table:— ~

D A copy each of the following .

Notiﬁciliom (Hindi and English
version#) under section 7A of the
. Coal Mines Provident Fund and
Miseelhueous Provxsxons Act,
1948 —-

(:)l‘he cm]. Mm&s Provident
Fung .. (Fourth Amendment)

$

musm l‘, ma

mmx 35@

Scheme, 1980, published in M.
fication No. G. 8. ] nso in
Gazette of India W the au;
November, 1980,

(ii) The Andhra Pradesh Coal
Mines Provident ¥Fund (Third
Amendment) Scheme, 1980, pub-
lished in Notification No, G.S.R..

- 1160 in Gazette of India dated
the 8th November, 1980. -

(iii) The Rajasthan Coal Mines
Provident Fung (Third Amend- -
ment) -Scheme, 1980, published
M Notification No. G.S.R. 1161
in Gazette of India dated the
Bth November, 1980,

[Placed in Library, See No. LT-
1584/80].

(2) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 819A of the Companies Act
1956: —

(i) Review by the Government
on the working ef the Rural
Electrification Corporation Ltd.,
for the year 1979-80.

(ii) Annual Réport of the Ru-

- ra] Electrification Corporatmn

Ltd., New Delhi, for the year

1979-80 along with the Audited

Accounts ang the comments of

the Comptroller and Auditor
General thereon,

[Placed in"Library. See No. LT-
1585/80].

REVIEWS ANp ANNUAL REPORTS OF
ENGINEERS INDIa LTD., NEW DELHI FOR
1979-80, BONGAIGON REFINERY AND
PETROCHEMICALS LTD. (ASSAM) FOR 1978~
79, MaprAs REFINERES Ltp., MANALY
rFor 1979-80, HINDUSTAN ORGANIC CHE-
MicALs L1, Rasivant (Manaras-
TRA) FOR 1979-80, PYRITES, PHos-
PHATES aANp CHEMDCALs L., DxHRI-

FOR 1979-80 AND BHARAT PETROLEUM.
CoRPORATION LD, Bomsay FOR 1979-
80.

THE MINISTER OF PETROLEUM;
CHEMICALS. AND FERTILIZERS
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(BHBIP.C.SM) 1 beg to lay
on the Table g copy each of the fol-
Jowing papers (Hindi and English
versions) under gub-section (1) of
monﬂOAofthecompameth,

(a) (i) Review by the Govern-
ment on the wurking of the Engi-
neerg India Limited, New Delhi, for
the year 1979-80,

(ii) Annual Report of the Engi-
neers India Limited, New Delhi,
for the year 1979-80 along with
the Audited Accounts ang the com-
ments of the Comptroller and Audi-
tor Genera) thereon.

[Placed in Library, See No. LT-
1586/80].

(b) (i) Review by the Govern-
ment on the working of the Bongai-
gaon Refinery and Petrochemicals
Limited, Bongaigaon, District Goal-
para (Assam) for the year 1978-
79. ’

(ii) Annual Report of the Bon-
gaigaon Refinery and Petrochemi.-
cals Limited, Bongaigaon, District
Goalpara (Assam); fYor the Yyear
1978-79 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed imn Library. See No. LT-
1587/80]. . s

() (i) Review by the Govern:
ment on the working of the Mad-
ras Refineries Limited, Manali,
‘Madras, for the year 1979-80.

(i) Annua] Report of the Mad-
ras Refineries Limited, ;
Madras, for the year 1979-80, along

with the Audited Accounts ang the.

comments of the Comptroller and
Auditor General thereon.

- . {Placed in Library. See No. LT-
1588/80]

(fl)(x) 'Review by the Govern-

ment on ‘the -working of the Hin-'

dustan  Organic Chemicals Limited,

Rusayani (Maharashtra), for = the

year 1979-80,

(ii) Annua] Report of the Hindus.
tan Organic Chemicaly Limited,
Rasayani (Mebarashtra), for the
yeat 1979-80 along with the Audi-
ted Accounts and the commentg of
the Comptroller and Auditor Gene-
ral thereon.

[Placed in Library, See No. LT-
1589/80].

(e) (i) Review by the Govarn-
ment on the working of the Pyrites,
Phosphates and Chemicalg Limited,
Debri-On.Sone (Bihar) !or the yenr
1879-80.

(ii) Annual Report of the Pyrites,
Phosphate; and Chemicels Limited,
Dehri-On-Sone  (Bihar) for the
year 1979.80 glong with the Audited
Accounts and the Comments of the

Compirojler ang Auditor General
thereon.

[Placed in Library, See No. LT-

" 15007801

(f) (iy Review by the Govern-
‘ment on the working of the Rash-
triya Chemicaly and Fertilizers
Limited, Bombay, for the year
'1979-80,

(ii) Annual Report of the Rash-

‘triya Chemicals and Fertilizers

Limited, Bombay, for the year
1979-80 along with the Audited Ac.

®counts and the comments of the

Comptroller and Auditor General
thereon,

[Placed in Library, See No. LT-
1591/80] '

- (g) (i) Review by the Govern-
ment on the working of the Bharat
Petroleum Corporation Limited,
Bombay, for the year 1979-80,

(u) Annua}, Repon of the Bharat
Petroleum Corpbration Limited,
Bombay, for the year 1979-80 along
with the Audited Accounts and
the commenty of the Comptroller
ang Auditor General thereon. :

[Placed in labrdry See No. LT-
1592/801,
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SurpeMr  CoUrRT JupcEs (AmDT.)
-RuLes, 1980, SurrEME COUrr JUDGES
(T.A) Awmdr. Ruies, 1980, HicH
Courr Junces (T.A.) AmMDT. RULES,
1080 aND ANNUAL REPORT FOR 1979 ON
IHE WORKING oF . M&RTP Act 1969.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): I beg
to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 24 of the Supreme Court
Judges (Conditions wof Service)
Act, 1958:—

(1) The Supreme Court Judges
(Amendment) Rules 1980, pub-
lisheq in Notification No. G.S.R.
854 in Gazette of India dated the
16th August, 1980.

(ii) The Supreme Court Judges
(Travelling Allowances Amend-
ment Rules,r 1980, published in
Notification No, G.SR. 871 in
Gazette of India dated the 23rd
August, 1980.

[Placed in Library, See No. LT;
1593/80].

(2) The High Court Judges
(Travelling Allowance) Amendment
Rules, 1980 (Hindi and English
versions) published in Notification
No, G.S.R. 870 in Gazetite of India
dated the 28rd August, 1980 under
sub-section (3) of section 24 of
the High Court Judges (Conditions
of Service) Act, 1854. [Placed in
Library. See No. LT-1594/80].

®) A copy of ;hé Annual Report
(Hind} ~+g English version) per-

DECEMBER 16, 1980

. Papers Laid 268

taining to the execution of the pro-
visions of the Monopolieg and Res-
trictive Trade Practices Act, 1069
for the period from 1st January,
1879 to 31st December, 1979, under
section 62 of the said Act: [Placed
in Library. See No, LT-1595/80].

CORRECTIONS OF ANSWERS 10 U.S.Q.
Nos. 2123 anp 2077 paTep 2-12-80 RE.
PowEr SHORTAGE IN RAJASTHAN ,ND
ENERCY REQUIREMENT OF THE COUNTRY

.

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): I beg to lay
on the Table:—

(Hindi and
correcting the

(1y A statement
English versions)
reply given on the 2nd December,

1980 to Unstarred Question No. 2123

by Shri Jai Narain Roat regarding

power shortage in Rajasthan

Statement

The reply to part (a) of US.Q.
No. 2123 may b'e amended ag under:

The words “Ba'ira..Suil,‘ Salal,

Narora Atomic Power Stgtion”

,occurring in para (a) (i) of the
reply may be deleted.

(2) A statement co;-recﬁng the
reply given on the 2nd December,
1980 to Unstarred Question No. 2077,

" by Shri Manoranjan Bhakia re-
garding Energy rquirement.'
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. Revised stotemeni Reftyred to in reply o part (a) of Unstarred Question No

Sitha on 2-12-1980.

Statement

Energy Requitement for the Years 198081 to 198485

270

. 2077 Anmm«{ in Lok

—

Encrgy Requirement-Mkwh 198081 1981-82 1982-83 1983-84 1984-85
NORTHERN REGION .
t. Haryana 4221 4676 5160 5707 G1gs
2. Himachal Pradesh . 387 489 6oo 700 . 797
3. Jammu & Kashmir 960 1106 1286 1493 1702
' 4. Punjab 7260 7892 8526 9253 10040
5. Rajasthan . 5001 5734 6496 7185 8or1t
6. Uttar Pradesh* 14712 16736 18938 20995 22889
9. Chandigarh . . 258 288 321 358 389
8. Delhi . o . . . 2711 2990 3299 3645 3973
Total 35510 39911 44626 49336 53926
WESTZRN REGION
t. Gujarat . . 10182 32 12255 13457 14733
2. Madhya Pradesh . « . 7607 8651 ghlg 10724 11250
3. Maharashtra . 18939 20763 22618 24545} 26373
4. Goa, Daman & Di . . . 446 501 539 576 643
§. Dadra & Nagar Hav = . . . 7-83 8.9 1o 1116 13
Total 37182 ° 41056 45111 49313 53012
SOUTHERN RECION .
f. Andhra Pradesh . . . . 7592 8558 9517 104320 11500
2. Karnataka . . . . 9539 10606 11451 12281 13438
s$-Kerala. . .., . 3910 4258 4653 5073 5488
. . ‘
4 Tamil Nadu . . . . 11555 . 12256 12069 13725 14820
s- Pondicherry . . . 189 209 225 245 270
Total 32785 35885 38815 41744 45606
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!nﬁ’(y R'cmxirementoukwh 1g80-81 198182 1982-83 1983-84 1984-85
| EASTERN REGION

1. D.V.C. . 602g €973 7519 7984 8234

2. Bihar (Excl. DVC). 3615 3961 ‘4220 4760 5312

3. WestBengal (Excl.DVC) . . 5803 6489 7005, 9819 8316

4. Orima . . . 3636 4142 4660 5112 5530

5. Sikkim . . . 1571 18-6% 2415 29-34 T 33

. Total 19098 71 21513-67 23528-15 2570234 27425

NOR1H EASTERN RFCION

. 1. Amam . 1019 137 1255 1360 1557°T
2. Manipur .. 417 522 576 63.9 748
3. Meghalaya . 917 1056 g 1 149 1715
4. Nagaland . 376 454 194 53-8 97 9
5 Tripura 543 654 77 90 nz-tx
6 Arunachal Pradesh. 15-0 184 210 241 287
9. Mizoram . 211 255 20 340 36 2
Total 12804 14495 1669 10 . 17748 20806
Andaman & Nicobar 12-82 15~4'8 T a8-17 2:1 -06 2510
Lakshadweep 1-20 1 -4‘2 1-68 198 2-36

sFxcluding Renusagar self generation.
ANNUAL REPORT AND REVIEW OF FILM

AND TELEVISION INSTITUTE, PUNE, FOR

1979-80

" THE DEPUTY MINISTER X 1IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
{KUMAR] KUMUDBEN M. JOSHI):
T beg to lay on the: Table:— s

‘(1) A copy of the Annua] Report
(Hindi and English versions) of
the Film ang Television Institute,
Pune, for the year 1979-80 along
with Audited Accounts.

(2) A statément (Hindi and
' English versions) regarding Review

.- BILITATION -
Lrp, CaLCUTIA,

by Government on the working of
the Film and Television Institute,
Pune, for the year 1979-80. [Placed
in Library. See No., LT-1598/80].

REVIEW AND ANNUAL REPORT OF REBA-

INDUSTRIES CORPORATION

FOR 1978-79 witH
STATEMENT FOR DELAY

THE DEPUTY MINISTER IN

THE MINISTRY OF SUPPLY AND

REHABILITATION (SHRI P. K.

. THUNGON): I beg to lay on the

Table: —

(1) A copy each of the following
papers (Hindj and English versions)
under sub-section (1) of section
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J

onfthecommmM:m-

(i) Review by the Government
.on the working of the Rehabili-
- tation Industrie;  Corporation

Limited Calcutta, for the year
" 1978-79,

(ii) Annual Report of the Re-
habilitation Industrieg Corpore-
tion Limited, Calcutta for the
year 1978-79 along with the
Auditeq Account; and the com-
ments of the Comptroller and
Auditor General thereon.

(2) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioned at (1) above. [Placed in
Library. See No. LT-1598/80).

—— s

(Interruptions) **

MR. SFEAKER: Nothing to go on

record of spoken without my permis-
sion. .

Mr. Mayathevar I am looking into
it. Thig ig under active consideration.
Whatever action is called for, I will
take it. Please git down.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

Temwp REPORT

SHRI BANS] LAL (Bhiwani): 1
beg to present ' the+ Third Report

(Hindi and English versions) of the

Committee on Public Undertakings
on Action Taken by Government on
the recommendations containeq in the
Twenty-fourth Report of the Com-
mittee on Public Undertakings (Sixth
Lok Sabha) on Expenditure on Hir-

ing of Storage Space by Public
Undertakings.

AN; HON MEMBER: The land
meant for ESI  hospitals hag been
given away by the Delhi Adminis-
tration to the Modj Mills...

MR. SPEAKER: Not allowed.

(Interrujmons)

N g W (WETET) 0 Wea
g, § } qEdde Wi e g0
saw W& N F v fear § fe
¥ foordmw -« v@ W& v
e @ I @ fag & g

. . (vwwmw) |, A @A daw o
v @fag

MR. SPEAKER: I have not ad..
mitted it.
12.10 hrs.

ADOPTION OF CHILDREN BILL*

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS.
(SHRI P. SHIV SHANKAR): I beg
to move for leave to jntroduce g Bill
to provide for the adoption of chil--

dren and matterg connected there-:
with,

MR. SPEAKER: Motion moved:

“That leave be granted to intro-
duce a Bill to provide for the
adoption of children and matters
connected therewith.”

Shri Parulekar.

SHRI BAPUSAHEB PARULEKAR.
(Ratnagiri): 1 stand to oppase the
introduction of this Bill. When we see
the Objects,. jt is mentioned:

“The basis of this demand lies
embedded in article 39 of the Con-
stitution which provideg inter alia
that the State shall direct its policy
towards securing that childhood ang
youth are protected against exploi-
tation and against material and
"moral abandonment.”

Sir, no reason has been given in the
Statement of Objects and reasons as
to why Government felt the need for
legislating a provision like Sectionl 8
in this particular Bill which exempts
the muslims from adopting and mus-
lim child being adopted under this’
particular Bill. In my respectful sub-
mission, Sir, this is directly in con--

*“not rocorded.

*Published in Gazette of India Extraorda.mry?artﬂ,SectimZdated

16th December, 1980,



